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Heard Shri M,M.lshra, learned ccunsel 

for the Applicant qnd Shri A.K.l3ose, learned 

Senior Standing Ca.insel for the Union of India 

(on whocn a. copy of this O.A. has been served). 

This Original Application has been filed by 

the Applicant Shri La,wan Guru on being 

aggriecred by the order of transfer fr.  INS 

Chjlika to NAD(V) Vishpatham at nneire-1 

dated 13th June, 2003, a.lonçj with others. It1 
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has been disclosed by the Applicant that he 

kasxat has not submitted any representation to 

the controlling/competent authority ventilating 

his irievance and seeking remedy. In the 

aforesaid premises, the Applicant is directed 

to submit representation before the competent 

authority within seven days hence and the 

competent authority shcild dispose of the same 

by 30.07.2003. The Respondents are also free 

to take further action if no representation 

is filed within seven days from to..day by the 

applicant. Till the disposal of the representa-

tion of the Applicant, we hereby direct that 

the appliant shall not be relieved from his 

present place of posting. 

It is, however, nad,e clear that 

while disposing of the representation of the 

Applicant, the Respondents shculd keep in view 

the transfer guidelines issued by them wide 

order dated 2.6.2002 and 34.7.2002. 

With the above observations and 

direction, this 0.A. is disposed of at the 

stae of admission. 

Send copies of this order to the 

Respondents along with copies of the 0 .A and 

free copies of this order be also han3ed over 

to the learned coinsel of both the sides. 

V 

MEMBER (JUpIAL) 


